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©xDER DT, 23,7, 2883,

Heatd ML.H, P,Rath, learned ceunsel
fer the applicant and Mr.§,B,Jens, learned
Additisnal standing Ceunsel fer the Res.andents,
By filing Meme dated 24. 7, zoa 3, he has ssught
permissien te withdraw this oA te exhaust
departmental/ether remedies ,In this view ef
the matter, “he applicant is permitted wiktk

te withdraw this @A and the oA is accerdingly

dispesed of a3 withdrawn,




